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Amount permitted to Indiana visiting 
Bangladesh

7853. DR. BUOY MONDAL: Will
the DEPUTY PRIME MINISTER AND 
MINISTER OP FINANCE be pleased 
to state:

(a) whether it is a fact that Indian 
visitors to Bangladesh are allowed to 
take only Rs. 20/-  (twenty) per head; 
and

(b) if so, reasons thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
SATISH AGARWAL',; (a) and (b). An 
Indian going to Bangladesh on private 
visit is allowed a foreign exchange 
release worth Rs. 300/- (Rupees three 
hundred only) once a year. In addition, 
he can avail of the conversion facility 
upto Rs. 100/- (Rupees one hundred 
only) while leaving India. Those going 
on business visits may obtain foreign 
exchange release on the prescribed 
business scales, which are $ 85 and 
$ 65 per day tor senior and junior 
businessmen respectively.

Taking out Indian currency is pro
hibited except with general or special 
permission of the Reserve Bank of 
India. Howevert with a view to avoid
ing Inconvenience to the Indians visit
ing neighbouring countries Indian cur
rency upto Rs. 20/- is allowed to be 
carried out by Indians visiting Bangla
desh, Sri Lanka, or Pakistan. This 
facility 2s also available to deck pas* 
sangem proceeding to Burma, East 
Africa. Gulf Porta or Malaysia and 
Singapore,

Talks with Cental Trade Unlen 
regarding Wages in Public Sector 

UaAertakbigs

7854. SHRI K. A. RAJAN: Will the 
DEPUTY PRIME MINISTER AND 
MINISTER OF FINANCE be pleased to
state:

(a) whether it is a fact that the 
AITUC boycotted the talks initiated 
on March, 5 by the Ministry with 
Central Trade Unions to discuss the 
formulation of new guidelines for 
wages and other allied matters in 
public sector undertakings; and

(b) if so, what ©re the details and 
re-‘(.sons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHR7I 
SATISH AGARWAL): (a) and (b). At 
the meeting with the Central Trade 
Unions on 26-6-1978, it hacl been agreed 
by the Government and the Central 
Trade Unions that a suitable mecha
nism will be evolved for consulting 
trade union organisations in laying 
down guidelines for negotiations on 
wage revision and dearness allowance. 
All India Trade Union Congress had 
also been invited to participate In the 
discussions with the Central Trade 
Unions on 5-3-1979; but AITUC inform
ed the Government that no useful pur* 
pose will be served in attending the 
meeting, as there was not only delay In 
calling the above meeting but the Gov. 
ernment was also insisting to follow 
the earlier policy for finalisatlon of 
wage settlements in public enterprises, 
till new guidelines are evolved after 
discussions with the Central Trade 
Unions.

Purchase o# Ira Ore from Private 
Mine* in Banspoiii in Orissa

7855. SHRI GOVINDA MUNDA: 
WU] the Minister of COMMERCE 
CIVIL SUFPMSS AND COOPERA
TION be pleased to state:

(«) whether It is a ffcet that the 
M.M.T.C. has monopoly itt the pur* 
chase of iron ore from fee private




